SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: How many roads have been sanctioned
under BOT and how much toll tax are you collecting? | would also like the hon. Minister to give
me details of the projects.

SHRI KAMAL NATH: This question is rather a broad question. But, | will be happy to tell the
Member that in the year 2009-2010 we will be collecting a toll of Rs. 1495 crores and the total
number of kilometers for which we are collecting toll is 5434 kilometres of the total stretches of
141 and eight bridges amounting to 8510 kilometres which includes 42 stretches under BOT, six
stretches under SPVs and there are some bridges on some stretches. So, the total toll collection
budgeted for 2009-1010 is Rs. 1495 crores.
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Amending labour laws

1%186. SHRI KAPTAN SINGH SOLANKI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government is contemplating amendments in labour laws;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) the total number of suggestions received by Government for amendments in labour
laws; and

(d) whether Government is considering these suggestions ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to
(d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Review/updation of labour laws is a continuous process in order to bring them in
tune with the emerging needs of the economy. The Government receives suggestions from
various stake holders from time to time. The required changes in the labour laws are
accomplished by the Government after detailed consultation with the stake holders with a view
to harmonize their interests, where these suggestions are also considered.

Accordingly, amendments to Acts like the Payment of Wages Act, 1936, the Payment of
Bonus Act, 1965, the Apprentices Act, 1961, the Payment of Gratuity Act, 1972 and the
Workmen’s Compensation Act, 1923 have been carried out and a new Act, namely, the
Unorganized Workers™ Social Security Act, 2008 has been enacted. Besides, Bills to amend Acts
like the Labour Laws (Exemption from Furnishing Returns and Maintaining Registers by Certain
Establishments) Act, 1988, the Employees’ State Insurance Act, 1948, the Industrial Disputes
Act, 1947 and the Plantations Labour Act, 1951 have been introduced in the Parliament.
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SHRI TAPAN KUMAR SEN: Sir, the hon. Minister in the first sentence of his reply said,
Review/updation of labour laws is a continuous process in order to bring them in tune with the
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emerging needs of the economy. | think the problem starts here. | would say, rather the
approach should be, the labour laws review/updation is a continuous process to take care of the
labour in view of the changes in the economic situation, because labour is the most vulnerable
section of the society. That is precisely because some of the Bills that are pending are not in the
interest of the labour. That is why my sister has just asked the question that contract labour, in
spite of being clearly defined in the Contract Labour (Regulation and Abolition) Act, are not
being paid same wages for same and similar kind of job and the Government departments are
the highest violators of the Act.

MR. CHAIRMAN: Question, please.

SHRI TAPAN KUMAR SEN: So, my question is: Whether the Government is considering a
change in the approach that the labour laws are meant for protecting the most vulnerable section
of the society and not to meet the needs of your economy which is basically suppressing labour
and increasing the margins.

SHRI MALLIKARJUN KHARGE: Sir, our intention is to protect the worker. That is the first
priority. Their welfare, their health, their safety is most important for the Government. What the
hon. Member has said is not true. But, wherever the necessity arises, we will try to amend the
Act. And, whatever Acts are pending, they are also in the interest of labours only. They are not
against the labours. They should not carry a wrong notion that the amendments, which have
been brought forward by the Government, are against the labours. And, whatever we have
amended, the hon. Member has himself congratulated, as far as gratuity is concerned,
compensation is concerned. | hope, in future also, he will cooperate. So, | don’t think that the
Government is against the labour workers. We are for their welfare and safety.

MR. CHAIRMAN: Now, Shri Karimpuri. Put your question very quickly. We are left with only
a few minutes.
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